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(a) whether it is a fact that the 
Manipur Temtonal Council could not 
utilise in full the amount sanotiono 
m the Budget for 1858-5B, and

( b )  i f  bo, the amount slnctioned. and 
the amount spent?

The Minister of Heme Affairs (Shn 
G. B. Pant): (a) Yes

(b) Rs 41 12 lakhs and R< 35 8l 
lakhs, respectively

12.21 hrs.
DEATH OF SHRI USHA NATH SEN

Mr. Speaker I have to inform the 
House or the bad demise of Shn Usha 
Na'h S*n j*ho p«iss«d awjj on the 
20th Api 1, 1959 at Ntw Delhi at the 
age of 79

Shn Ush i Nath Sen a mi nmir 
of the former Central Legislative 
Assembly ir h \par 1930

I am sure thi House will join with 
me in conveying our condolence to 
the relatives of Shn Sen

The House may stand in silence for 
a minute to express its sorrow 
The Members then stood in silence for 

a minute

J*JBS hrs.
PAPERS LAID ON THE TABLE

A u d it  R e p o r t  o f  G o v e r n m e n t  o p  
D e l h i

The Minister of Finance (Shri 
Morarji Desai): I beg to lay on the 
Table a copy of Audit Report of the 
Government of Delhi under article 
151(1) of the Constitution and the 
Finance Accounts. 1956-57 (Placed in 
Library. See No LT-1369/59)

A m e n d m e n t  t o  C u s t o m s  a n d  C e n t r a l  
E x c is e  D u t ie s  R e f u n d  ( B r a n d  
R a t e s )  R u le s

The Deputy Minister of Finance 
(Shri 8 . K. Bhagat): I beg to lay on
the Table, under sub-section (4) of

21, IBM .Elections to 12546
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Section 43B of the Sea Customs Act, 
1878 and Section 38 of the Central 
Excises and Salt Act, 1944, a copy of 
Notification No G SII 379 dated the 
4th April, 1959, making certain further 
amendment to the Customs and Cen­
tral Excise Duties Refund (Brand 
Rates) Rules, 1958 (Placed tn 
Library, See No LT-1367/59).

N o t if ic a t io n  u n d er  S e a  C u s t o m s  A c t

Shri B> R. Bhagat. I beg to lay on 
th( Table, undti sub-section (4) of 
Section 43B of the Sea Custom** Act, 
1878, <1 1 opv of Notification No G S R  
380 dat» d the 4th April, 1959 (Plac­
ed in Library Sec No LT 1368/59).

FVrrMATES COMMITTEF 
Fo rty- m x t h  R eport

Shn B G Mehta (GohiUiad; I 
bog to pi cm nt the Fort\ i\th Report 
of th<* Estimate;. Committee on the 
Ministry of Financt (Dipaitmr*nt of 
Economic Affairs)—Government of
India Mints ind Assav Deportment

ELECTIONS TO COMMITTEES 

E s t im a t e s  C o m m i t i u

Shri B G Mehta (GohUwad) I
beg to move

That the Members of this 
House do pioceed to elect m the 
manner required by sub-rule ( 1) 
of Rule* 311 of the Rules of Pro­
cedure and Conduct of Business 
in Lok Sabh 1 thirty Members 
from amon/i themselves to serve 
a» Members of the Committee on 
C >timates, foi the term beginning 
on the lit M i}, 1959 and endmg 
on th< 30th Apm, 196<J”

Mr. Speaker* The question is

"That the Members of this 
House do procecd to elect in the 
manner required by sub-rule ( 1 ) 
of Rule 311 of the Rules erf Pro­
cedure and Conduct of Business


